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Shifting of Income Tax Appellate 
Tribunal from Cuttack to Calcutta

3979- SHRI SARAT KAR:
SHRI S. KUNDU:
SHRI GOVINDA MUNDA:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether an order has been issued to 
shift the Income-tax Appellate Tribunal 
from Cuttack to Calcutta;

(b) if so, why such an crder had been 
issued in spite of the fact that the tnbunr) 
has not only been helpful ft r the tax
payers of Orissa but also it has enhanced 
Government’s revenue;

(c) Whether Gt verrmert hive icciivtd 
ary repreientatkn in this Kgtid; ird

(d) if  so, action taken them f  ?

THE MINISTER OF LAW, JUS
TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN): (a) to
(d). For administrative cc n&ideratii ns it 
was proposed as a tempcraiy emrge- 
ments that the Cuttack Bench may sit at 
Calcutta and come to Cuttack as and 
when required to dispose cf the cates 
filed beftre the Cuttack Bench. S<me 
representations were received. On ic-
consideration, the prepefal is rut bcirg
pursued.

Award of Good*/Parcel* Handling 
Contracts on Easters and Northern 

Railways
3980. SHRI JAGDAMBI PRASAD 

YADAV: Will the Minister < f  RAIL
WAYS be pleased to state:

(a) the details c f  Goods/Parcels herd 1- 
ing contracts awarded to Railw; y Stctk n 
Porters’ C  t pcrativc Lsbrur O  ntrrct 
Society Ltd.. Allahebtd < n Enftcrxi tnd 
Northern Roilweyf tcgether with date ( f  
award of © ntracts during the latt ihice 
years;

(b) the monthly valuatic n f f  ct ch cc n- 
tract and also whether theie o rtis a s 
were awarded thr< ugh negctirticasird/i r 
open tenders; and

(c) whether the agreement executed 
by the Society contains a c 1bu:.c ft t piy- 
ment of “ Fair Wages” to the wnkers?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): (a) 
and (b). A statement is attached.

(c) Ye".

Statement

Details of Goods]Parcel Handling Contracts on Eastern and Northern Railways avarcdtd 1» 
Railway Station Porters' Co-operative Labour Contract Society LtdAllahabad

No.
S. Details of Goods and Parcels handling Period of Monthly 

contracts contract valuation of
the contract

Rs.

Whether con
tract awarded
through nego
tiations and/or 
open tenders

EASTERN RAILWAY 
1 Parcels handling at Mughal sarai .

2 Gaads handling at Mughalsaml

6839-46 Ntgotiat rnsl-J i-75 
to

31-10-78
1-11-76 15,044 00 Negotiations

to
31*10*79




